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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE.
Misc.Application No.19/2024 (WZ) in
Original Application N0.205/2024 (WZ)

Nagri Hakka Sangharsh Samiti & Ors. ... Applicants
v/s
Mira Bhayander Municipal Corporation & Ors. ... Respondents

Affidavit on behalf of Respondent No.2-Maharashtra Pollution
Control Board(MPCB)

I, Kiran Hasabnis, Aged Adult, the Regional Officer of the
Respondent No. 1 abovenamed, having my office at 5" Floor, Office
Complex Building, Near Mulund Checknaka, Wagle Estate, Thane-

400604, do hereby state on solemn affirmation as under:

1. I say and submit that I am filing this Affidavit in compliance
of the Order dated 26/3/2025 passed by this Hon’ble NGT.

2. Isay and submit that the present Application has been filed by
the Applicants alleging that Mira Bhayander Municipal
Corporation (MBMC) i.e. Respondent No.1 has failed to ensure
that that solid waste is processed and treated as Solid Waste
Management Rules, 2016 at Survey No.25 and 65 at Uttan and
Pali Village in Mira Bhayander.
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[ say and submit that the Respondent No.2-MPCB has granted
an Authorization dated 10/2/2025 to Respondent No.l-MBMC
to set up and operate Bio composting capacity 350TPD and
Refuse Derived Fuel capacity 150 TPD at Survey No.25 and 65

at Uttan & Pali Village, Mira Bhayander, subject to certain

terms and conditions, which is valid upto 31/12/2029. A cop
of the Authorization dated 10/2/2025 is attached as an\

Annexure-‘I’,

I say and submit that Respondent No.2-MPCB has received
complaints regarding fire incidence occurred on 30/3/2024. In
order to investigate the complaints, the Officials of the
Respondent No.2-MPCB at Thane visited the aforesaid site on
1/4/2024 and observed various non-compliances. On the basis
of non-compliances, Respondent No.2-MPCB has issued
Directions to Respondent No.l-MBMC vide letter dated
17/5/2024 and directed them to ensure that the fire / burning of
MSW does not occur so that nuisance is not created in the
surrounding areas. A copy of the Direction dated 17/5/2024 is

attached as an Annexure-‘I11’.

I say and submit that in response to the Directions dated
17/5/2024, the Respondent No.1-MBMC has submitted its
reply dated 17/3/2025 and informed that they have taken
necessary steps to comply with the directions. A copy of the
reply of MBMC dated 17/3/2025 is attached as an Annexure-
‘111,
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[ say and submit that in order to verify the compliance of the
directions, the Respondent No.2-MPCB has extended an
opportunity of personal hearing to Respondent No.1-MBMC on
4/4/2025 and accordingly, issued Interim Directions vide letter
dated 7/4/2025 and directed the Respondent No.1-MBMC to
provide sufficient manpower & mitigation measures to avoid
fire incidence in future, to finalize tender for processing of
remaining legacy waste, to submit and implement EMP & DMP,
to comply with the conditions of Authorization etc. A copy of
the Intertm Directions dated 7/4/2025 is attached as an

Annexure-‘IV’.

I say and submit that in order to verify the present status, the
Officials of the Respondent No.2-MPCB at Thane visited the
site in question on 2/6/2025 and observed that the burning of
waste was stopped. Preparation of EMP is under progress. ETP
provided for leachates generated from MSW site. Respondent
No.1-MBMC has deposited Bank Guarantee of Rs. 10.00 Lakhs
to MPCB. A copy of the visit report date 2/6/2025 is attached

as an Annexure-‘V?’,

Solemnly affirmed on this 06 day of June, 2025 at Thane

For and on behalf of Maharashtra
Pollution Control Board,

(Kirgl Hasabnis)
Regional Officer-Thane

NOTED & RE(

GISTERED

Sr No. ( t[

9005
\
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Annexure-I
MAHARASHTRA POLLUTION CONTROL BOARD
Tel: _
Fax: .
Website: http://mpcb.gov.in o T
Email: I‘I“,‘#
No: BO/Consent-committee-under-Chairmanship-of-MS/MSW_AUTH/MS- Dated:10/02/2025

HQ/MSW_AUTH/2502000001
FORM -l

[See - Rule 16 (1)]

W LFE ¥
\% EIMS?rgr‘\emfgn Fiht pf,“? i

Your Service is Our Duty

To,
The Municipal Commissioner,
Mira Bhaindar Municipal Corporation

Subject: Authorization under Solid Waste Management Rules, 2016

Reference:  Your online application for grant of authorization UAN No. MPCB-
MSW_AUTH-0000000824 Dated 19/09/2022

The Maharashtra Pollution Control Board after examining the proposal hereby authorizes
The Commissioner, Mira Bhaindar Municipal Corporation having administrative office at
Indira Gandhi Bhavan, Chatrapati Shivaji Maharaj Road, Bhaindar (E), Mira Bhaindar, Thane
to set up and operate Bio-composting (350 MT/Day) and Refuse Derived Fuel (150 MT/Day)
plant at Survey No. 65, 25, Uttan & Pali on the terms and conditions (including the
standards to be complied with) attached to this authorization.

1. The authorization is hereby granted to set up and operate Bio-composting (350
MT/Day) and Refuse Derived Fuel (150 MT/Day)

2. The Solid Waste Management authorization is valid for the period up to 31-12-2029

3. The authorization is subject to the terms and conditions stated below and such
conditions as may be otherwise specified in these rules and the standards laid down in
Schedules I and Il under these rules

4. The Maharashtra Pollution Control Board may at any time revoke any of the condition
applicable under the authorization and shall communicate the same in writing.

5. Any violation of provisions of Solid Waste Management Rules, 2016 attracts the penal
provisions of the Environment (Protection) Act, 1986 (29 of 1986).

6. This authorization is granted without prejudice or being prejudice of the order passed/
to be passed by Hon’ble High Court/NGT.

7. The Corporation/Council shall strictly follow the EIA Notification, 2006.

8. The Corporation/Council shall design and set up the facility as per the technical
guidelines issued by the Central Pollution Control Board in this regard from time to
time and the manual on solid waste management prepared by the Ministry of Urban
Development.

Mira Bhaindar Municipal Corporation (Doc. No.: QMS.P06_F43) UAN .MPCB-MSW_AUTH-0000000824/Indus

Id -58530

Page 1 of 4
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9. The Corporation/Council shall be responsible for the safe and environmentally sound
operations of the solid waste processing and or treatment facilities as per the
guidelines issued by the Central Pollution Control Board from time to time and the
Manual on Municipal Solid Waste Management published by the Ministry of Urban
Development and updated from time to time.

10. Corporation/Council shall provide Buffer Zone around the solid waste processing and
disposal facility as per CPCB guidelines by carrying out study of area and solid waste
management Rules, 2016.

11. Corporation/Council shall make an application for renewal of the Authorization at least
60 days before the date of the expiry of the Authorization.

12. This is issued with the approval of Consent Committee of the Board in its thirteenth
meeting held on 2/1/2025.

Copy f. w. cs-

1. The District Collector, Thane - Being one of the implementing authorities having
overall responsibility for the enforcement of the provisions of Solid Waste
Management Rules, 2016, it is obligatory on your part to see that the Solid Waste is
processed & disposed off in accordance with the said Rules.

Copy To:

1. Regional Officer, MPCB, Thane / Sub Regional Officer, MPCB, Thane Il For necessary
action and follow up.

2. Master File.

Mira B . No.: . F43) UAN .MPCB-MSW_AUTH-0000000824/Indus-
Idlt285h3a(;ndar Municipal Corporation (Doc. No.: QMS.P06 _ B ndus Page 2 of 4
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ANNEXURE -I

Terms & Conditions to Operate Municipal Solid Waste Processing/ Waste Disposal Facilities
and sanitary landfill site at following location by The Municipal Commissioner/Chief
Officer, MCGM as mention below.

1 500 MT/Day of Solid Waste generated shall be processed and disposed as below:
Location of

waste
processing site

Operating Municipal

Sr.No. Waste

Method of Treatment

Agency

1. Bio-composting (350

Saurashtra | g\ ey No. 65, 25,| 500.00 MT/ | MT/Day) and Refuse
1 Enviro Projects , :
Pvt. Ltd Uttan & Pali Day Derived Fuel (150
- MT/Day)

2. The municipal authority shall comply with these rules as per the implementation
Schedule laid down in Schedule | as per Solid Waste Management Rules, 2016.

3. The Corporation/Council shall submit its annual report in Form-1V to Maharashtra
Pollution Control Board and the Secretary-in-Charge of the Department of Urban
Development of the concerned State or Union Territory in case of metropolitan city and
to the Director of Municipal Administration or Commissioner of Municipal
Administration or Officer in-Charge of Urban local bodies in the state in case of all
other local bodies of state on or before the 30th day of June every year.

4. When an accident occurs of any municipal solid wastes collection, segregation,
storage, processing, treatment and disposal facility or landfill site or during the
transportation of such wastes, the municipal authorities shall forthwith report the
accident in Form-VI to the Secretary In charge of the Urban Development. Department
in metropolitan cities and to the District Collector in all other cases.

5. The inert created during handling and processing of MSW shall be properly land filled
at authorized site.

6. The municipal authority will have to abide by the provisions of Solid Waste
Management Rules, 2016.

7. Tipper and Dumper shall be avoided. Closed body bins can be used or compactor used
for MSW collections.

8. Raw waste material shall not be dumped/stored temporary at this site.

9. All recyclable material shall be segregated at source and before receiving at disposal
site.

10. All mitigation measures like odour, smoke, fire, dust, nuisance etc. shall be taken by
the Corporation/Council

11. Environment Management Plan and Disaster Management Plan shall be prepared and
implemented by the Corporation/Council.

12. Corporation/Council shall submit Bank Guarantee of Rs. 5 lacs towards compliance of
authorization conditions to the Board within 15 days period from issuance of this
authorization, which will be valid for a period of five year.

13. Corporation/Council shall implement the timely action plan for site selection,
acquisition of land, treatment and processing of solid waste as per the Minutes of the
Order dtd.2/4/2013 passed by Hon’ble High Court, Mumbai against the writ petition
No.1740/1998.

14. The Corporation/Council shall design and set up the facility as per the technical
guidelines issued by the Central Pollution Control Board in this regard from time to
time and the manual on solid waste management prepared by the Ministry of Urban
Development

Mira B . No.: . F43) UAN .MPCB-MSW_AUTH-0000000824/Indus-
Id||.'§85h3a(;ndar Municipal Corporation (Doc. No.: QMS.P06 _ B ndus Page 3 of 4
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15.

16.

17.

18.

19.

20.

21.

22.

The Corporation/Council shall be responsible for the safe and environmentally sound
operations of the solid waste processing and or treatment facilities as per the
guidelines issued by the Central Pollution Control Board from time to time and the
Manual on Municipal Solid Waste Management published by the Ministry of Urban
Development and updated from time to time.

Corporation/Council of the facility shall disposed off inert material/ residue, as per Solid
Waste Management Rule, 2016.

Corporation/Council of the facility shall not extract ground water without approval from
Central Ground Water Authority (CGWA).

Corporation/Council of the facility shall ensure that, during the Manson adequate
preventive measures are taken to erosion of MSW from site and doesn’t flow in to the
drain and adjacent area.

Corporation/Council of the facility shall provide proper leachate collection and
treatment system for treatment of generated leachates.

This authorization is granted without prejudice or being prejudice of the order passed/
to be passed by Hon’ble High Court/NGT.

Corporation/Council shall provide Buffer Zone around the solid waste processing and
disposal facility as per CPCB guidelines by carrying out study of area and solid waste
management Rules, 2016.

This is issued with the approval of Consent Committee of the Board in its thirteenth
meeting held on 02/01/2025.

Mira B . No.: . F43) UAN .MPCB-MSW_AUTH-0000000824/Indus-
ira Bhaindar Municipal Corporation (Doc. No.: QMS.P06 _ B ndus Page 4 of 4

Id -58530
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 25802272 Ty Regional Office, Thane
r
Fax : 25805398 —— 5" Floor, Office Complex Bldg.,
Website: http://mpch.gov.in == Near Mulund Check Naka,
E-mail Id: rothane@mpcb.gov.in N Wagale Estate, Thane-400 604.
No. MPCB/ROT/ 244051 F alle Date: W' 10512024
To

The Municipal Commissioner,

Mira Bhayander Municipal Corporation,
Chhatrapati Shivaji Maharaj Marg,
Bhaynder (W), Dist-Thane.

Sub : Directions u/s 33A of Water (Prevention & Control of
Pollution) Act 1974 & 31A of the Air (Prevention & Control
Of Pollution) Act, 1981 read with Solid Waste
Management, Rules 2016.

Ref . 1. Show Cause Notices issued by this office vide letter
dated 23.02.2022 and 24.2.2023.
2. Fire incidence occurred on 30.3.2024, complaint from
Eric Mendonca Dongri Village, Bhayandar West, Mira
Bhayandar, Dist. Thane vide email dtd. 31/03/2024 &
news publish in Lok mat Newspaper dtd.31.03.2024.
. Joint visit of MPCB and MBMC officials on 1.4.2024.
. Proposal submitted by SRO Thane-Il vide legal action
No. 180222004.

5. Complaint received from Shri Harshad Dhage,
Forfurtureindia Organization regarding discharge of
biogas plant effluent on the land without treatment on
dated 09.05.2024 and reminder on 17.05.2024.

&~ W

WHEREAS, the Maharashtra Pollution Control Board has granted authorization

under Solid Waste Management Rules, 2016 to set up and operate integrated waste .

processing plant (Bio-mining) at Uttan and Pali village by imposing certain terms and
conditions.

WHERERS, the Board is receiving complaints regarding fire incidences frequently
occurred at Mira Bhayander Municipal Corporation's (MBMC) MSW site at Uttan and
Pali village Thane, therefore, the Board has issued show cause notices to your
corporation vide ref. no.1 and also extended personal hearing on 29.04.2022,
however, MBMC has failed to submit reply to the show cause notices and-also not
remain present for the personal hearing and also failed to submit the Bank Guarantee
of Rs.10 Lakhs till the date.

AND WHEREAS, the Board has received complaints about the fire incidence
occurred on 30.03.2024. The Officials of the Board at Thane and the Officials of MBMC
carried out the investigation on 01.04.2024 and observed various non-compliances.

&

2l-
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AND WHEREAS, the Ambient Air Quality Monitoring (AAQM) was carried out

at MSW site on 01.04.2024 and it was observed that the results of AAQM are
exceeding the prescribed standards of ambient air quality index.

NOW THEREFORE, in view of the aforesaid non-compliances, you are hereby

directed to comply with the following directions :

1) You shall ensure proper mitigation measures to avoid fire incidences in future.

2)

3)

4)

5)

6)

7)

You shall prepare and implement Environment Management Plan and Disaster
Management plan.

You shall comply with the conditions of authorization and provisions of Solid Waste
Management, Rules 2016.

You shall ensure that the fire / burning of MSW does not occur so that nuisance is
not created in the surrounding areas.

You shall ensure that the ambient air quality is maintained at and around the MSW
site.

You shall provide collection and treatment arrangement for the effluent generated
from biogas/ Bio- methanation/ power generation plant and stop discharge of
untreated effluent on land.

You shall submit bank guarantee of Rs. 10 Lakh as per previous authorization
conditions along with applicable 12% interest as per Board circular dtd.
29.02.2024.

You are hereby directed to comply with above directions scrupulously and

submit reply to these direction within a period of 15-days from the date of receipt of
these directions, failing which, appropriate directions will be issued, which please note.

(D g

(Kiran-N. Hasabnis)
Regional Officer, Thane

Copy submitted to :
1) The Member Secretary, MPCB, Mumbai — for information.
2) Assistant Secretary (Technical), MPCB, Mumbai — for information.

Copy to :-
Sub-Regional Officer, MPCB, Thane-Il- He is directed to serve the copy of the said
directions to concerned Local Body.

419



Annexure-|I| O
MIRA-BHAINDAR MUNICIPAL CORPORATION le
) ?mﬁw=w-i&ﬂﬂf€rm,mﬁmvhmnmﬁ,qrimw.),m.ﬁ.av‘t-m got. \%

{{WT&: 022-28192828 / 28193028 / 28181183 / 28181353 / 28145985 i
T mbmcho@gmail.com Fa@Tz: www. mbmc.gov.in
& T
W.E_W/W@ﬁ/&@laogy,gﬂ fa:rtm:tjko\%%)o?()ﬂﬂ
W,
Y. W feTeR e
fawa - Direction u/s 33A of water (Prevention & Control of Pollution) Act $3%9 &
32A of the Air (Prevention & Control of Pollution) Act, $%¢% read with
Solid Waste Management, Rules 303§ =T SIS0 STad HERTS, TEH0T
IEREUR TG CRE
WeW - GRS [, 13/03/303 TSI 3- HA,
g,

IR W favarad I9e el BEmE AT Wehed fSeRmT €.30/03/303% TSN
T HTIeA] THEUETe HENT, SEuUT v #e i st AT SiTet Te.

T AT AN @IATATHIY FHTER Hifed! 1. SRR S, TR THvT =
a®m | wH IW |
" 1. You shall ensure proper Mitigation TRI-9T2eY. METTRUTTGTahT Tl STeey |
‘ I-neasures to avoid fire incidences in (W) 399 Ao TFFE] THT fagoft <t
| future. e _ e ¢ 7z
T ATHIAT 3T FTFSYTeHE IUTAITHT FI0ITT |
3Teted! 37T,
2. T S IEe Y AR Tt |

farTTETR S SRR WS TSR |
R¥x\9 H Tagiiauaran ¢ men Y= 3

|\ T SEENRL I ARTE AT docx

el AATEET T ATTHR, TAYT ArHTEaET Ara”
“ATTEE AALH ATBLTTEET S



Annexure-III


AF

"you shall prepare and implement

environment Management plan and
Disaster Management Plan.
" You shall Con;ply with the conditions
' of authorization and provisions of
solid waste management rules, 2016.

cra Dol o nloads 250 W BEeie sl doox

I
*\__‘_’1——'—_——‘-—_'_’"
THU[E HA0ATd ATl ATe.

{ 0TI I AATE.
3. T WWWWW3
TG A A AT .

ment

 mETRUTfeTRHTET  environment Manage
‘ plan and Disaster Management Plan EATGUATd

\mmﬁﬁ

- 4

fg.20/0R/30%Y TS Authorization &l STAAT
T TER THEE=aTE R d T

TR S5 S ¥4o T woo
2 TR T B aﬁﬁﬂﬁ?ﬁqmm

Teher et T

THa=aTe a0l (Segregation) 9
| EIOT 9% 3T, AT ST AT I Quo T |
Q190 T T FERT & I 330 T o T el
HFE=gTeR WERAT SH0IehIal DBFOT deellel |

SO A T G HHORE @ A
3. Y1 FI=Ar™ Shreding FTA R
RDF TR &4 @ 79K eetedl RDF = fashl A,
HRT e . 9. fo7. AreATeTtha FRoad 4.

sddq ofear  EFmEegER iR
\mﬁﬁmwmmzooaww
| ST YR SHRUATE ARSI SUAT HTeAel |
3. wf@raﬁﬁaﬂfémvﬁt«oamﬁa‘
}meﬁﬁmmm}

2oo%mﬂﬁa&ﬁwmm-



422

w= LR

T TERm 30 7 ¥o oA Al FAAN NER
gt gfewr faww A Qe e
v faom SR AT R0 R0 /M 2 Y /A -
jzaﬁﬁﬁzwsﬁ?oa?wwm
too MT sfiear FEAERT TA TR
' (Mechanical Composting Plant) SHRUIT
AR o 2 ST T FTH AW oA

3.

TETTRAIeTRT S SRR (9) 3T
Aefer A wEA EvR fereReR uferat
ST T HERY JUAM A SATE.
ER et e A9 fereeet wtw FTATE
S qE AR, TR I W TR AT
YR e ST,

EFROT S el i
o7 U S wTetie TRd foeeee
A, T, 2, IS FIET .36 A =/
33/303%-33 [5.08/03/3033 TR {0AT

TRATRUTETRT STl STEeR (9) 394
Fefiet ETEReRT TR oo [SehTUT Hehe=aTay
Plasma Technology EN ¢ A T
s YO0 HH AR A ATl I |
TETR T A SO . |

A e TEEE e faml
R 0%.630.3 MT f¥TeeTeh 31wl Seha=aral |
(Legacy Waste) (Bio-Mining) QA faeedre
,araﬁmiﬁmﬁm 3UATT AT ATE. TEN |




423

EREd |

R3¢ Ko MT FFehe=amay HHFdl Wﬁl
T 3T SR GeCd Y ded 0T |
FOIE  ATOTS] AT TEET AR @
TG SATAAT 3TE.

WWWWWW&W
TTRER] Tehod fSaToTt §,08, &30?MT‘FST?«—*|H?
AT TFI=aeR  (LEGACY WASH)
(BIO-MINING) TeEe faegdre eram T |
ﬁﬁmwﬁt&mﬁmﬁwmﬁﬁhﬂ
3ifere zome 3. |

IO e S fHaH, 028
WW@WWW
sr%mwmﬁﬁﬁw%

you shall ensure that the fire / burning
of the MSW does not occur so that
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the MSW site.

(u.)wﬁeﬂﬁmaﬁﬂm%wvﬁmi
mqﬁwmamwmmgﬁwas\
ﬁuﬂmwmmﬂw
AT 3TTE.
2Wﬁmq®qﬁﬁqqﬁaﬁﬁmm
fqumEThe TeERT ishaT Wehed faehTor |
vexo T g ¢ e T 3
Umaiget A SoireT  sHararEr |
SIS FHOATA STAE 378 |
R Wwﬁqﬁm?ﬂwww
Wmﬁ@qwm&rw
Wﬁﬂaqqmm%ﬁaﬁmﬁwﬁ\
FIUAT I TR,
3. H@?WWWWW

qTeaTae AHUIeh AT STl HTE. ‘
mmwwmm\
e TN SEiaUaE STeiedl Ted. BN |

l

C:\Users\Del\Downloads\R&%. 1. WfereR s1faamit docx

| Eee=aTeR fie ©f shuard T4,

_



s

treatment  arrangement for the |

:/]fﬂuent generated from Bnogas/ Bio-
echanization/ Power Generation |

Plant and stop discharge of untreated
effluent on land.
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Annexure-1V

Tel : 25802272 ey Regional Office, Thane
Fax : 25805398 5t Floor, Office Complex Bldg.,
Website: http:/mpch.gov.in B2 | Near Mulund Check Naka,
E-mail |d: rothane@mpcb.gov.in | Wagle Estate, Thane-400 604.
No. MPCB/ROT/ID/ 2504 0Fcv02_ Date: 0 7/04/2025
To,

& o
The Deputy Municipal Commissioner " I.lFE !*
(MSW Section), bﬂ
Mira Bhaindar Municipal Corporation,
Chatrapati Shivaji Maharaj Marg,

Lifestyle for '
Emvronment ;- Zhedmenr

Your Service is Our Duty

Bhyandar West, Dist. Thane.

Sub:

- Interim Directions under section 31 A of the Air (Prevention & Control
of Poliution) Act, 1981 and under section 33 A of the Water (Prevention &
Control of Poliution) Act, 1974.

Ref: - 1) Direction issued dtd. 17/05/2024

This is with reference to the direction issued by MPC Board vide above referred letter
at Sr. No.1 & personal hearing held before the undersigned on 04/04/2025. During the course
of personal hearing your reply was taken on record. You have informed about the steps being
taken to comply various non-compliances mentioned in the direction issued and has also

2) Your reply received to this office on 04/04/2025.
3) Action proposal vide MPCB-LEGAL_ACTIONS- 180222004,
4) Personal hearing extended on 04/04/2025.

assured to take suitable action in time bound manner.

Accordingly, following interim directions are hereby issued for immediate compliance:

1
2)

3)
4)

5)
6)
7)

8)

In case, you fail to comply with the above directions M.P.C. Board will have no
alternative but to issue appropriate final directions to close down your industry, disconnection

You shall provide sufficient manpower & mitigation measures to avoid fire
incidence in future within 30 days.

You shalt finalize tender for processing of remaining legacy waste within 30
days.

You shall submit & implement EMP & DMP within 60 days.

You shall comply conditions of authorization granted under SWMP Rule, 2018,
so0 as to achieve standards.

You shall maintain ambient air quality around MSW site as per the National
Ambient Air Quality standard.

You shall operate & maintain Effluent treatment plant for leachate generation
from Uttan MSW site so as to achieve prescribed standards.

You shall provide proper collection & treatment arrangement for the effluent
generation from Bio gas plant/ Bio methanation plant.

You shall submit Bank Guarantee of Rs. 10.0 Lakh towards compliance of these
direction within 15-days. Non submission of B.G. in specified time shall attract
12% interest as per Board's circular dtd. 29.02.2024

of Electricity / Water supply, which please be noted.

(Kira/hr? N. Hasabnis)
Regional Officer, Thane

Copy submitted to:-
Assistant Secretary (Tech.), M. P. C. Board, Mumbai.

Copy to:-

Ciibh_Raminnal Wiamsrer M D ™ Beaard Thames [T VWoemi g mrm ol v mdmed $m oo s bbe om oo o e o1
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MAHARASHTRA

ABRIE HgNU iz Fsw

Maharashtra Pollution Control Board

Visit Report

General Information
IMIS ID : MPCB-UNCONSENTED-0000047700

Industry Name : M/s. Mira Bhaindar Municipal Corporation

Address : Chatrapati Shivaji Maharaj Road, Bhaindar (W), Tal, Tal. Thane, Dist. Thane

Pincode : 401111

Category : Local Bodies(STP/MSW)
Email : jnnurm.mbmc@gmail.com
Phone : 9619701270

Visit Scheduled On : 02/06/2025
Last date of visit : 02/06/2025

Visited by : Mrs. Smita Vanave(FO-Thane Il)

Visited On
Visited Industry on :02/06/2025
Email Address of Unit ;jnnurm.mbmc@gmail.com

Telephone Number of Unit :9619701270

Siting Criteria

Siting Criteria : No
Location

Notified Industrial area : No
Detail : -

Planning Authority : MBMC
Visit For

Visit For : Surprise

Previous Consent Detail

Consent UAN No. Date Validity

NA

Environment Clearance

M/s. Mira Bhaindar Municipal Corporation

Applied For : Other

Capital Investment

NA

Verified By
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Annexure-v 


Is EC Applicable : No

Production Details

Product Quantity(As
Name consent)
MSW 1041630.20

Waste Water Management

Source of water :

1) Surface

Surface Detail : -

Authority Permission : MBMC
2) Surface

Surface Detail : -
Authority Permission : MBMC

Deviation In:

Water Consumption : No

Effluent : No

Sewage : No

Unit(As
consent)

MT

Whether Industrial effluent generated : Yes

Industrial

Process

Generation in m3/day As per consent 5
Actual 5
Treatment System
Industrial

Primary :

Secondary :

Tertiary :

Advanced :

Industrial Purpose

a) Ind. Effluent Generation (in CMD): 5

M/s. Mira Bhaindar Municipal Corporation

Cooling

Quantity(Actual) Unit(Actual)

0 --NA--
Detail: NA
Detail: NA
Detail: NA

Whether Domestical effluent generated : Yes

Domestic

427

Operational Issue

No : (132000 + (old)
909630.20 =1041630.20)

Gardening

Domestic
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ETP Capacity : 0

b) Segregation : No

c) Disposal : Partially Recycle / Partially Gardening

Recyclein CMD : 0

Gardening in CMD : 0

Land available in acres : 0

Domestic Purpose

a) Generation (in CMD) : 2

b) Disposal : Partially Recycle / Partially Gardening

RecycleinCMD : 0

Gardening inCMD : 0

Land available in acres : 0

JVS sample collection (Water)

JVS sample collected for Water : No

Detail : NA

Previous JVS Records (Water)

3;‘_ Unique id Barcode Number S.?.;‘p’::e
1 MPCB-JVS-150524074 BR-0069439 Water
2 MPCB-JVS-150524074 BR-0069440 Water
3 MPCB-JVS-150524074 BR-0069441 Water
4 MPCB-JVS-150524074 BR-0069442 Water
5 MPCB-JVS-150524074 BR-0069443 Water

Air Pollution Aspect

1) Details of emission : No

M/s. Mira Bhaindar Municipal Corporation

STP Capacity : 0

Sample
Subtype

JVS

VS

VS

VS

VS

Payment Status

Payment Pending

Payment Pending

Payment Pending

Payment Pending

Payment Pending

428

COA Generated

YES
Link :Download

YES
Link :Download

YES
Link :Download

YES
Link :Download

YES
Link :Download
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https://lims.ecmpcb.in/download_coa/79680-1417419363660f9f955d8771712299925
https://lims.ecmpcb.in/download_coa/79681-714998773660f9fed6765d1712300013
https://lims.ecmpcb.in/download_coa/79682-1682546151663373e4367fa1714648036
https://lims.ecmpcb.in/download_coa/79683-1104643530660fa5bd7bcda1712301501
https://lims.ecmpcb.in/download_coa/79684-1066180130660fa4c603eda1712301254

Fuel

# I
Source Name

Record not found.

JVS sample collection (Air)

JVS sample collected for Air : No

Previous JVS Records (AIR)

Sr. . .

No. Unique id
1 MPCB-JVS-150524074
2 MPCB-JVS-150223033

Hazardous Waste Generation

Any specific Conditions

Consent

Directions

Environment Clearance

Any NGT / Court order

Bank Guarantee

BG Imposed :

Remark

# Statutory Submissions

Record not found.

Penal Charges

Penal Charges : No

Fuel Quantity

Difference in exiting waste generation :

Non Hazardous Waste Generation

Difference in exiting waste generation :

Fuel
Unit

2) Differential in existing source of emission : No

Barcode Number Sample
Type
BR-0068168 Air
BR-0017966 Air
No
No
Financial Year Within Time

M/s. Mira Bhaindar Municipal Corporation

Control Equipment

Installed

Detail : NA

Sample
Subtype

Ambient

Ambient

Condition

Whether any deviation waste generation & disposal (less/

Stack Height(mtrs)

Payment Status

Payment Pending

Payment Pending

Compliance

more )

429

Operational Issue

COA Generated

YES
Link :Download

YES
Link :Download
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https://lims.ecmpcb.in/download_coa/78423-13615693665eecbf3db0f21710148595
https://lims.ecmpcb.in/download_coa/24106-3026896696218aff0b09191645785072

430

OCEMS
Is Mandatory : Not Mandatory Detail :
Connected to MPCB server : No Detail : NA

Green Coverage
Green Coverage : No

Detail : NA

Any Specific Observation

Any Specific Observation : The visit is in connection with NGT order n0.205/2024 Present status of Uttan dumping ground 1) Total quantity of
legacy waste at site is 1041630.2 MT, Tendering process for processing of legacy waste is under progress 2) MBMC has appointed a third party
namely Saurashtra for RDF processing capacity (150 MT/D and bio composting 350 MT/Day.during visit found in operation 3) Daily quantity is
disposed on dumping ground is approximately 50 MT/d as reported by MBMC representative. 4) Fire on the dumping ground is not observed. 5)
on site 5 fire bridge vehicle and 24 works 6) MBMC has installed 4 biogas plants in the Mira Bhayandar area. 7) it is instructed to prepare and
submit 8) It is instructed to prepare and submit an Environmental Management plan and disaster management plan. 8) BG of 10 lakhs deposited
in an MPCB account.. 9) MBMC has provided Etp to treat leachate 10) Board has granted Authorization on 10/02/2025 for RDF and bio
composting which is valid upto 31.12.2029

Previous legal action detail

Legal Action Details Legal Direction/Notice Details

Sr. No.
Show Cause Notice
1 MPCB-LEGAL_ACTIONS-210122011 Outward No:MPCB/SCN/2201250022
Initiated By:Mrs. Aruna Rokade(FO-Thane Il) Issued By:Shri. Kiran N. Hasabnis(RO-Thane)
Issued On:25/01/2022
Proposed Direction
2 MPCB-LEGAL _ACTIONS-210122011 Outward No:MPCB/PD/2202230001
Initiated By:Mrs. Aruna Rokade(FO-Thane Il) Issued By:Shri. Kiran N. Hasabnis(RO-Thane)
Issued On:23/02/2022
Show Cause Notice
3 MPCB-LEGAL_ACTIONS-180222004 Outward No:MPCB/SCN/2202230005
Initiated By:Mrs. Aruna Rokade(FO-Thane Il) Issued By:Shri. Kiran N. Hasabnis(RO-Thane)
Issued On:23/02/2022
Show Cause Notice
4 MPCB-LEGAL_ACTIONS-180222004 Outward No:MPCB/ROT/SCN/80
Initiated By:Mrs. Aruna Rokade(FO-Thane Il) Issued By:Shri. Kiran N. Hasabnis(RO-Thane)
Issued On:24/02/2023
Proposed Direction
5 MPCB-LEGAL_ACTIONS-180222004 Outward No:MPCB/PD/2405170010
Initiated By:Mrs. Aruna Rokade(FO-Thane Il) Issued By:Shri. Kiran N. Hasabnis(RO-Thane)
Issued On:17/05/2024
Interim Direction
6 MPCB-LEGAL_ACTIONS-180222004 Outward No:MPCB/ID/2504070002

Initiated By:Mrs. Aruna Rokade(FO-Thane Il)

Whether unit complied

Whether unit complied : No

Issued By:Shri. Kiran N. Hasabnis(RO-Thane)
Issued On:07/04/2025

M/s. Mira Bhaindar Municipal Corporation
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